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8.8.2000 

Hr. P.N. Jatt.i, Counsel for the applicant. 
Nr. A.L. Meenas P.R .. O ., Departmental representative 
for the respondents. 

Reply has still not been filed by the respondents. 
The learned counsel for the applicant requests for listing 
the case before the Hon 'ble Bench for orders. The case be 
listed before the Hon 'ble Bench on 31.8.2000 for orders. 
·In the meantime respondents may file their reply. 
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